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a) The Committee shall assess the total amount of solid and liquid wastes generated 
by the Dimapur Municipal Council and its process of disposal as per the Solid 
Waste Management Rules, 2016; 

The Committee inorder to get the assessment of the solid and liquid wastes generation 
had sought the information from the Dimapur Municipal Council (DMC), thereby it had 
submitted a report regarding the solid waste and liquid waste generated per day 
(Annexure 1). 

b) Quantum of legacy waste to be quantified and steps taken for bio-mining of the 
legacy waste to be recorded in the report; 

The Committee had directed the Engineering Wing of the Dimapur Municipal Council 
(DMC) to quantify the quantum of legacy waste in the present dumpsite and accordingly 
the DMC through a Third Party M/s LAMPS Pvt. Ltd, Kohima had carried out an 
assessment of the quantum of the legacy waste (Annexure 2). 

Through the assessment carried out by the Third Party it had assessed that around 
1,04,620 MT of legacy waste is present at the DMC dumpsite (Annexure 3). 

For the bio-mining process the DMC had come to an agreement with the Third Party M/s 
CY Enterprise, wherein, an MOU is already signed between DMC and the Third Party to 
carry out bio-mining of the legacy waste which has a capacity of 150 TPD. However, the 
Third Party could not carry out the biomining work due to late delivery of the machineries 
and equipments (Annexure 4). 

c) The Committee shall also suggest whether present dumping site is in accordance 
with the Siting Criteria as per the Solid Waste Management Rules, 2016 and if not, 
suggest alternative measures. 

The Municipal Solid Waste (Management & Handling) Rules, 2000 came into existence 
in the year 2000 vide notification No. S.O. 908(E) Dated New Delhi, the 25th September, 
2000 and the Solid Waste Management Rules, 2016 came into existence in the year 
2016 vide notification S.O. 1357(E) Dated New Delhi, the 8th April, 2016, whereas, the 
present Dimapur Municipal Council dumping site was established in the year 1996. 
Therefore, during the time of establishment of present DMC dumping site, the citing of 
criteria as per SWMR, 2016 does not arise. 

After the implementation of the Rule and its awareness, the NPCB after an inspection 
and monitoring carried out had written a letter to the Government of Nagaland vide 
NPCB letter no. NPCB/MSW/40 Dated 12.08.2014 (Annexure 5) and also to DMC vide 
NPCB letter no. NPCB/MSW/16 Dated 05.08.2014 (Annexure 6) for allocation of suitable 
land for dumpsite in accordance with Schedule III of the Municipal Solid Waste 
(Management & Handling) Rules, 2000, however, till date the Government is unable to 
acquire an appropriate site to set up a scientific waste processing management site for 
Dimapur city in accordance to the Nagaland Integrated Waste Management Policy, 2019 
and Solid Waste Management Rules, 2016. 
 

d) The Committee shall also assess whether leachate is being formed in the dumping 
site and if so, what is the amount being leaked thereby causing soil and ground 
water pollution; 

The NPCB had conducted water monitoring analysis in and around the dumpsites in the 
year 2014 (Annexure 5) and 2022 (Annexure 7).  

ANNEXURE- R/3 13



The water analysis report as per the samples taken in the year 2022 wherein the 
Location 1,2,3,4 and 6 falls within the Sunrise Colony and Location 5 within the DMC 
dumping site itself. The results indicates that’s the water conditions in all the locations are 
within the permissible limit and the dwellers are using it for drinking purposes. 

A comparison of the data for 2014 and 2022 shows that the water quality has improved 
within a period of time as per the analysis report carried out by NPCB in the downstream 
of the River Dhansiri, which is as follows: 
 

Sl. no Parameters  2014 2022 
1 pH (mg/L) 6.98 7.4 
2 Dissolved Oxygen (DO) (mg/L) 4.8 5.9 
3 Biological Oxygen Demand 

(BOD) (mg/L) 
13 2.16 

With the recent water analysis carried out on 18th August, 2022 it was observed that the 
water quality in the up-stream and down-stream and the ground water in and around the 
dumpsite shows relatively good results. Which may indicate that the results of the water 
monitoring test as non hazardous this might imply because Dimapur does not have any 
chemical or hazardous generating industry so since the waste are mostly household and 
inert waste. 

Since, the decomposting wastes are mostly households, the dissolve materials may be 
relatively harmless and the presence of toxic chemical may be minimal. 
 

e) The Committee shall also assess the damage caused to the environment on 
account of unscientific disposal of solid waste and liquid waste and compute 
Environmental Compensation accordingly; and 

Earlier the dumpsite was surrounded by forest but with the expansion of the city the 
waste generation increased and there was an incident of fire, foul smell and flies. As 
such the NPCB issued a letter to Urban Development Department vide letter no. 
NPCB/RWMR/45 Dated 17.08.2016 for strict implementation of Solid Waste 
Management Rules, 2016 (Annexure 8). And with the implementation of bioremediation 
process which had been carried out the incidence of fire, foul smell and flies have been 
controlled and reduced. 

The DMC have erected perimeter wall all along the dumpsite, thereby public safety is 
ensured and incidence of fire is effectively controlled. Because of the bioremediation 
practice in the dumpsite, bad odour from dumpsite is minimal, incidence of flies and 
picking of birds is also controlled. 

As stated in the Committee report under Clause (d) submitted before the Hon’ble Court, 
the damage by leachate caused to the environment may not be very serious in nature. 
However, Effluent Treatment Plant for leachate needs to be installed at the earliest. 

f) The Committee shall also suggest remedial measures to rectify the damage 
caused to the environment. 

a) To advice the State Government to find an appropriate site complying with the 
SWM Rules, 2016. 

b) In the meantime, where an appropriate land is being process the DMC are 
directed to comply with the following directions: 
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i. To prepare an Action Plan for waste management. 

ii. To implement strict enforcement of waste segregation from source. 

iii. To continue the bioremediation process. 

iv. Creation of green belt and buffer zone. 

v. Install Weigh Bridge in the dumpsite. 

vi. To construct a concrete slab for waste processing (segregation process). 

vii. Construct linear drainage inside the periphery of the dumpsite to protect the 
water and soil environment. 

viii. To construct Effluent Treatment Plant for treatment of leachate. 
ix. To construct Feacal Sludge Treatment Plant with higher capacity. 

x. To expedite the biomining process with the Third Party.  

xi. Dumpsite has to be fenced completely and an additional fence on the sides 
towards River Dhansiri. 

xii. To install CCTV cameras for monitoring of the dumpsite for any fire or 
untoward incidences.  

c) The Urban Development Department, Nagaland and Municipal Affairs 
Department, Nagaland to extend the financial implications needed to set up the 
waste processing facility as recommended by the Committee Members to the 
Dimapur Municipal Council for better solid waste management. 
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